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PAPER LAID ON THE TABLE

ANNUAL REPORT OF TRADE MARKS
REcIsTRY

‘The Minister of Commerce (Shri
Manubhai Ghah): I beg to lay on the

Table a copy of the Annual Report of
the Trade Marks Registry for the year
ending the 31st March, 1966 under
section 126 of the Trade and Mer-
chandise Marks Act, 1958. [Placed in
Library. see No. LT-7349/66).

12204 hrs.
ARREST OF MEMBER
(Shri Mani Ram Bagri)

Mr, Speaker: I have to inform the
House. that I have received the fol-
lowing communication, dated the 17th
November, 1966 from the Sub-divi-
sional Magistrate, New Delhi:—

*] have the honour to inform
you that I have found it my duty
in the exercise of my powers as
sub-divisional magistrate to arrest
Shri Mani Ram Bagri, Member,
Lok Sabha, under sections 107|150,
Code of Criminal Procedure, on
the basis of the police report
dated the 15th November, 1966
saying that he had exhorted stu-
dents to take out procession to
Parliament Street in contraven-
tion of section 144, Criminal Pro-
cedure Code, which was a wrong-
ful act and so provocative that it
may occasion breach of peace and
public tranquility.

Shri Mani Ram Bagri was,
accordingly, arrested on the 1Tth
November, 1966 at about 6 pm
and was produced before me in
New Delhi courts. He was re-
manded to judicial custody till
the 28th November, 1866 and is at
present lodged in Tihar Jail,
Delhi, as he failed to produce the
security demanded, that is, two
sureties of Rs. 25,000 each with a
bail bond in the like amount”.

st WY (wehrg) : wewe RERT,
Y srEEqT wEaedT wrafa & 1 ofT ST
® frgrd FEA @t w A,

**Not recorded.
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C'entn.!): I have been very disturbed
since yesterday when I noticed in this
House, on the premises of Parliament
the presence of police officers who hed
no business to be here..

IAI hon. Member: Intelligerice pee-
ple.

Shri H. N. Huokerjee:....and I at
once along with some other of my
colleagues drew the attention of the
Security Officer who is supposed to be
in charge of this building, and we
were told in a very nervous fashiom
that the man was here for purposes
of verification—Heaven knows what
verification means; I tried at that
point of time—it was nearly five of
clock—to contact you and I went up
to your Chamber and I discovered
that you had already left, and the
Deputy-Speaker was in the Chair,
and so, I could not tackle the matter
at that level. This is what I  have
seen along with some other Members
of Parliament, and I noticed that Shri
Bagri in particular had been followed
right inside Parliament House and it
was he who had pointed out to us the
presence of these officers about whom
we referred to the Security Officer im
charge of Parliament buildings.

1 myself went in the car of Shri
Mani Ram Bagri who wa: good
enough to take me in his car. But I had
no idea that he would be arrested
straightway. On the contrary, I bad a
feeling that because some of us, Mem-
bers of Parliament, did speak to the
Security Officer about it, at least some
restraint should have dawned upom
the minds of these people unless they
are so frightened and panicky as not
to know where to stop and where te
draw the line.

‘We have seen in the ;;apers today
pictures of policemen and some kinds
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of officers scrutinising people travel-
ing in buses to Delhi and that sort
of thing. Do we live in a police state
of this description that even people
travelling in buses would be exa-
mined and policemen would be peer-
ring every where? [ am not concern-
ed with it at the moment. At the
moment, what I am  very seriously
concerned about— I do wish that you
support me in this regard—is that in-
side Parliament House, we discover
police officers of some description—
I cannot specify them—trying to keep
a watch on Members. We were told
that they had come for ‘verification'—
what ‘verification’ means, we do not
know—and they were shaking in
their shoes when we confronted them
with that position.

That is why I wanted to bring to
your notice what had happened
yesterday, our cars being stopped and
that sort of thing. Heaven know what
kind of enormity js being perpetrated
on us.

Arvest of

Yesterday we heard Shri Gopalan
and Shri Maurya relating the kind of
ignominy to which they had been sub-
jected because the Government does
not know what is, what; it is so
panicky and shaking in its shoes and
has not the moral stamina to stand up
to whatever the people want to do.
That is why this kind of thing
is taking place. This is extremely
disgraceful and I wish you would
take some mnotice of it so that the
Government does not at least degrade
the parliamentary system in the way
in which these nincompoops sitting in
power today are going to do.

Bhri A, K. Gopalan (Kasergod):
I had given notice of a call attention
motion about the situation in the
Delhi University campus where not
only the students but also the tea-
chers and others have not been al-
lowed to come in..,.

Mr. Speaker: I am concerned with
what we have before us

Shri A, "E. Gopalan: 1 am coming
to that.
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As far as Members of Parliament
are concerned, we have seen what s
reported here. Yesterday when 1
was going, Shri Maniram Bagri wae
not allowed and others also were not
allowed Shri Nath Pai was also
there. They have reported to me
that they were going. Shri Khadil-
kar wag also in the car. He also
said that when they -were going,
they were not allowed. We are not
allowed to come to Parliament and
g0 to our places. This is the silua-
tion prevailing here.

The students have given notice of
a demonstration. There is 3 ban on
the demonstration and there are pre-
cautions taken. So what is this panic
about? The military and the police
have besieged the whole city. No-
body can come in or go out. If this
is the situation, even though Govern-
ment say that the demonstration has
been banned and they have taken all
the precautions and nothing will
happen, if this is the situation....

Mr, Speaker: I am now listening to
pointg made in connection with the
arrest which is being referred to
here, not to other things.

Shri A K. Gopalan: The arrest
that has been referred, to, that has
to be considered; but this also has to
be considered....

Mr. Speaker:
other things,

1 cannot go into

Shri A. K. Gopalan: Why should
he have been arrested just at that
point lof time? Why could he not
have been arrested before that or
afterwards?

Mr, Speaker: Shri Kapur Singh.

Bhri G. N. Dixit (Ftawah): On a
point of order.

Mr, Speaker: I will call Rim,

Shri Kapur Singh (Ludhiana): I

will confine myself to the matter of



4063 Arrest of

[Shri Kapur Singh]
the arrest which the House is discus-
sing now, namely, the arrest of the
hon. Member, Shri Maniram Bagri.
Apart from the technical legalities
and apart from the formalities of the
case, there is such g thing as the
graceg of a civilised, decent, democ-
ratic life. It is not proper for the
Government, no matter what the
circumstance and no matter what the
legal justification they may have, to
treat honourable Members of this
House as of they were All Capones
and habitual criminals.

Shri J. B. Kripalani (Amroha): Tt
appears to me that some Members of
Parliament are such wuntouchables
that those associating with them or
going in the same car with them
should be harassed, I think this
must stop.

Bhri Maunrya: I object to the word
‘untouchables’ used.

Mr. Speaker: He has used it in a
different sense.

Shri Tyagi (Dehra Dun): I think
it js an important matter which re-
quire clarification from the Chair as
well. While all members are unani-
mously of the view, I hope, that no-
body could be arrested in that man-
ner here in the House and the dignity
of the House hag to be maintained,
they also carry with them a liability.
I T am aware that there is a warrant
against me, T have no business to use
this House as a sanctuary. I must

~yolunteer myself and get arrested.
If T have a warrant against me and
I know that they are going to arrest
me, then if I deliberately come
here. . ..

Shri J. B. Kripalani: Nobody knew.

Bhrl Tyagl: The person concerned
knew, it is not a question of others.
Every one else here knew that Mr.
Bagri was keeping in  Parliament
House to avoid arrest.

Some hon. Members: No.

Shri Tyagi: Do members agree that
it is not dignified for a member 1o
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escape arrest by coming into Parlia-
ment Houge and using it as a sanctu-
ary? That should also be objected to,

Shri G. N. Dixit: The privileges of
the House are given in Chapter XX,
and with regard to the question of
arrest, rules 232 and 233 are the only
provisions which are given jn the
rules. Rule 232 reads:

“No arrest ghall be made within
the precincts of the House without
obtaining the permission of the
Speaker.”

And rule 233 reads:

“A legal process, civil or crimi-
nal,- shall not be served within the
precints of the House without
obtaining the permission of the
Speaker.”

Apart from these two provisions,
there is no other provisions in the
rules about privilege. Therefore what
the police officer did outside the
House precincts is not_a question of
privilege to be discussed here or to
be raised as a point of order,

Apart from this, you will also sce
that what was before the House was
rule 229, and according to the
rules, a point of order can be
raised only with regard to the mat-
ter which is before the House at the
moment, Rule 228 js about intima-
tion to the Speaker about arrest. Whe-
ther that intimation is proper, wvalid
or not, is the only question on which
a point of order can be raised at the
moment.

Therefore, neither on that point nor
on the point of privilege, all that is
being put by the members at the
moment is in order. This is my sub-
mission. (Interruptions).

Shri S, M. Banerjee (Kanpur):
Yesterday the whole question was
raised in this House, and we, many
of us, are not afraid of any arrest
because we know that ¢ur proper
place jg the prison under this Govern-
ment, but we raised certain matters
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ll:h.ich concern the rights and pri-
vileges of the members.

Yesterday right from 3 p.v. or even
trom 12 O' Clock, a CID officer was
there. I have nothing against him, he
must have been performing his duty.
At 5 O’ Clock the wife of Mr. Maurya
who was just waiting for Mr. Maurya
near the Inner Enquiry, infor-
med us that the CID officer was there
and his only purpose was to identify
Mr. Bagri and get him arrested the
moment he crossed the precincts of
Parliament House or he crossed the
gate. We in our wisdom, consulted
the senior members of this House, in-
cluding Prof. Mukerjee and others—
Shrimati Renu Chakravartty was also
there, today she must have gone to
Calcutta—and we went and talked to
that officer and he confessed, “Yes, 1
am an intelligence officer.” General-
ly, an irntelligence officer might come
under tne garb of g security man,
but that is a different matter, I have
nothing to say against that. I had
seen the CID officer waiting inside
just gate No. 2 and he said he was
verifying the persons who were going
to the various galleries; this could
not be done immediately. At least
he should have done on the spot in-
vesligation or enquiry; it is never
done by them.

Shri Priyva Gupta rose—
Mr, Bpeaker: Should I stop him
now and allow Mr. Priya Gupta?

Shri 8. M. Banerjee: At 530 you
were not present; you were unfortuna-
tely away and Mr. Dinen Bhattacharya
raised this question and said that in-
side these precincts Mr. Bagri was
arrested. I have nothing against the
arrest. From the communication it
is said that there was a warrant on
the 15th for his arrest. On the 15th
he was at his residence; on the 16th
he came to Parliament, though he
was suspended. The arrest was made
only on the 17th, after proper guard-
ing him, by the intelligence people
inside when he wag travelling with
Mr. Sheo Narain and Kashi Ram Gupta
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practically dragging him outside, It
is most unfair.

Mr. Speaker: It is enough. Mr. Hem
Barua.

Shri 8. M. Banerjee: Only one
sentence more. We have to safeguard
the sanctity of the House. Even to-
day I have moved a privilege motion
against the Home Minister, The DIG
has confirmed the shoot-at-sight
order, Let him contradict it now.

Mr, Speaker; I am not concerned
with it now. Mr, Hem Barua.

Shri Hem Barua (Gauhati): In-
stead of the Education Ministry trying
to deal with the proposed students
demonstration, the responsibility has
unfortunately been ghifted to the
Home Minister. As a result of that
not only Memberg of Parliament are
arrested in a very shab manner in
violation of your ruling given in this
House that unless there is a grave
criminal charge against 3 Member, no
Member should be arrested when the
Parliament session is on. The whole
of the Delhi University has been con-
verted intoa concentration camp....
(An Hon Member: No.) Policemen
are posted at all conceivable positions
in the university campus. That »
how democracy has been reduced to
smithereens. Parliament has been
made to yield to all pressures coming
from the police authorities, My friends
have stated that there were intelli-
gence people who almost took control
of Parliament House yesterday. That
is what happened. The police cars
were inside Parliament precincts in
order to arresy Mr. Mani Ram Bagri.
You are the custodian of the rights
and privileges of the Members and
you should take up this matter and
see that police cars are not allowed
ingide the Parliament precincts.

Shri J. B. Kripalani: Shrl Khadilkar
was in the same car; let him speak.

Mr. Speaker: I am not recording
evidence.
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Shri Ehadilkar (Khed): I have
written a letter to you, Sir. The
question is simple. I was standing
en the porch for a taxi. It is an im-
portant matter from another angle. I
eould not get a taxi. Then, Mr. Nath
Pai came out and said: I will give
you a lift. As he started the car, Mr
Bagri approached us and said: will
you give me a lift? We said yes and
he got into our car, We never knew
that there was a warrant. We went
out of the gate. Police carg followed
our car, He dropped me at Talkatora
road at my residence. In the meanwhile
we asked Mr. Bagri why the police
officers were after him. He said that
“1 want to go the same way.” But
he could not proceed further. His
way was blocked by, a police car.
Shri Nathi Pai is not too well and
so I was rather perturbed. 1 told
them there was no question of hi-
ding; the only thing was we wanted
to drop him at his residence. We
never knew it and then, when police
officers blocked the way, I could not
approach the car; Shri Nath Pai
spirited away the car and brought him
back here and gave him in his custody
because he wag standing there before
porch. (Interruption).

The one point on which we feel is
this. The police officers, when I told
them that Nath Pai is not too well,
we do not want to hide him, we
wanted to leave him at his residence,
they ought to have behaved a little
better, That is the only thing that I
wanted to submit to you.

Shri Raghunath Bingh (Varansai):
I was there from the very beginning.

L)
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Shri Sheo Narain: I want to clear
the whole position.

. Shri Priya Gupta (Eatihar): I
have been standing from the very
beginning.
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Mr. Speaker: Order, order. Ne

further discussion.

ol R wT wmaw (I979)
TEOY HEITY, 59 AFTEqT w1 9T frmv
EIC I
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1AW AET T oATAT §
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qeast KERQ | 37 0F AT G qEE
qATAT |rEAT 3 R AT gWT 4r ) waEv
T qzAT F A7 7 20 77 vz 4 g
aFAl 7 0
Shri Priya Gupta: You allowed

Mr, Raghunath Singh to speak with-
out permission.

Mr, Speaker: It was not without
my permission that he spoke.

Bhri Priya Gupta: How was he
given the permission? He never
sought it and you gave it

«ft sereite et T 1T H 5o
frmn @ B arfig
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Mr. gpeaker: Mr. Sheo Narain as
well as Mr. Priva Gupta will kindly
go out of the House.

(Shri Sheo Narain than left the

House).

Mr, Speaker: Mr. Priya Gupta also
will kindly go out.

Shrl Priya Gupta: Is it to balance
this, Sir? (Interruptions).

(Shri Priya Gupta then left the
House.)

st g®R I wEAy ;. wW oA QY
&= Fv Friy w1 frmw g € 7

Mr, Speaker: 1 have heard in de-
tail what has happened. Members
would appreciate my difficulty also.
It is a limited sphere in which I can
work., 1 must safeguard the rights
that are attached to this House and
to the hon. members. Within the
precincts of the House, no arrest can
be made. If it has to be made, first
my permission has to be sought.
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My permission has to be sought be-
fore any arrest can be made within
precincts of this House. Further, if
the police come inside the House on
some mission, may be in plain
clothes, they must not behave in such
‘a manner that they might be offen-
sive to the members or might impede
the lawful discharge of their duties by
the members, I will request the Home
Minister that if any police officer has
come inside the Parliament House
either for the work of the intelli-
gence department or for any other
purpose he should not conduct him-
self in such a manner that his inter-
ference is so apparent. (Interrup-
tions). Sometimes I hafe to call
him for security purposes, and it is
done. But he should not conduct
himself in such a8 manner that his
interference is so apparent or he
causes  embarrassment. Membrs
should have free entry into the
Parliament House and free exit out
of it whenever they want. They should
not be pbstructed, I will certainly see
that those rights are not interfered
with. But further than that, I am
sorry I cannot interfere, if the police
pursues some member outside the
precincts of Parliament House. This
point is being brought into promi-
nence that there was a car or taxi
waiting inside the House, (Interrup-
tions). I will have this whole mat=
ter examined. I will keep in mind
what actua'ly has been stated to me
and I will find out the conditions un-
der which this has happened. If it
requires any interference or any fur-
ther direction on my part, certainly
I will do that.

Shri Tyagl: What about the con-
duct of the membera? (Interrup-
tions).

Mr. Speaker: Order, 'wdur. 14
hon. Members.., .
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Shri Vasudevan Nailr (Ambala-
puzha): What does Shri Tyagi
mean? Does he want me to go and
ask the police whether there is a
warrant against me?

Mr. Speaker: Order, order.

8hri Hem Barma (Gauhati): Sir,
a reference was made by Shri Khadil-
kar to Shri Nath Pai. He is here

now. He should be given an oppor-
tunity to explain the position,

Mr. Speaker: No, Sir. I am con-
cluding. I cannot open it now again.

Shri Nath Pal (Rajapur): Sir, can
I not make a personal explanation?

Mr. Speaker: Let me conclude now.
Because he has come late, should I
open it afresh?

Shri Nath Pai: Sir, if T am re-
vorted by half-a-dozen of my ecol-
leagues. ...

Mr. Speaker: Nothing has been
said against him, Not a word has
been said against him, I would re-
quest him.,...

Shri Nath Pal: T am also requesting
you so that no misapprehension.. . _

Shri Hem Barua:
is not a good phrase.

Mr. Speaker: There is no mis-
apprehension. Nothing has been
said against him (Interruptions). I
had suggested sometime before that
it hon. Members agree, they want it
and they are prepared to abide by it,
then I can suggest to the hon. Home
Minister that it any hon. Member is
wanted by the police, intimation
might be sent to me and I can in-
form the hon, Member concerned at
that time that he is wanted by the
police (Some hom, Members: Yes),
But both things should go together.
If information is given, then the hon.
Member must go and surrender him-
self. If hon. Members want that I
can ask the hon. Home Minister that
he may inform me and I will inform
the Member.

“Spirited away”
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Shri Hem Barua: It is a welcome
suggestion.
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Mr, Speaker: I will conxider.

1253 hra. :
ESTIMATES COMMITTER
MINUTES KTC.

8hri A, C. Guha (Barasat):
beg to lay on the Table:
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(1) Minutes of sittings relating
to Hundred and third Report
of the Estimates Committee on
the Ministry of Education—
CSIR—National Physical La-
boratory.

_ (2) Minutes of sitting relating to
Hundred and fourth Report
of the Estimates Committee
on the Ministry of Educatiom

—CSIR—Central Electronicg
Engineering Research Insti-
tute.



